THE GUJARAT GOODS AND SERVICES TAX
(SECOND AMENDMENT) BILL, 2025.

GUJARAT BILL NO. 17 OF 2025.

A BILL

further to amend the Gujarat Goods and Services Tax Act, 2017.

It is hereby enacted in the Seventy-sixth Year of the
Republic of India as follows:
1. (1) This Act may be called the Gujarat Goods and Services Short title and
commencement.
Tax (Second Amendment) Act, 2025.
(2) Save as otherwise provided in this Act, —
(a) section 6 shall be deemed to have come into force with

effect from the 1% April, 2025; and



Amendment of 2.
section 2 of

(b) the remaining provisions shall come into force on such
date as the State Government may, by notification in the
Official Gazette, appoint:

Provided that different dates may be appointed for

different provisions of this Act.

In the Gujarat Goods and Services Tax Act, 2017

Guj. 25 of 2017. (hereinafter referred to as “the principal Act”), in section 2, —

(1)

(ii)

in clause (61), after the word and figure “section 9”, the
words, brackets and figures “of this Act or under sub-
section (3) or sub-section (4) of section 5 of the Integrated
Goods and Services Tax Act, 2017 shall be inserted with
effect from the 1st day of April, 2025;

in clause (69), for sub-clause (c), the following sub-clause
shall be substituted, namely: -

“(c) a Municipal Committee, a Zilla Parishad, a District
Board, and any other authority legally entitled to, or
entrusted by the Central Government or any State
Government with the control or management of a
municipal fund or a local fund.

Explanation. — For the purposes of this sub-clause—

(a) “local fund” means any fund under the control or

management of an authority of a local self-government

established for discharging civic functions in relation to

a panchayat area and vested by law with the powers to

levy, collect and appropriate any tax, duty, toll, cess or

fee, by whatever name called;

(b) “municipal fund” means any fund under the control

or management of an authority of a local self-

government established for discharging civic functions
in relation to a metropolitan area or municipal area and
vested by law with the powers to levy, collect and
appropriate any tax, duty, toll, cess or fee, by whatever

name called;”;

Guj. 25 of 2017.

13 of 2017.



13 of 2017.

(ii1) after clause (116), the following clause shall be inserted,

namely: —
“(116A) “unique identification marking” means the
unique identification marking referred to in clause (b)
of sub-section (2) of section 148 A and includes a digital
stamp, digital mark or any other similar marking, which

is unique, secure and non-removable;”.

3. In the principal Act, in section 12, sub-section (4) shall be
deleted.
4. In the principal Act, in section 13, sub-section (4) shall be
deleted.
5. In the principal Act, in section 17, in sub-section (5), in
clause (d), —
(1) for the words “plant or machinery”, the words “plant and
machinery” shall be substituted and shall be deemed to have
been substituted with effect from the 1st day of July, 2017;
(i1) the existing Explanation shall be renumbered as Explanation
1 thereof, and after Explanation 1 as so renumbered, the
following Explanation shall be added, namely: —
“Explanation 2. — For the purposes of clause (d), it is
hereby clarified that notwithstanding anything to the
contrary contained in any judgment, decree or order of any
court, tribunal, or other authority, any reference to ‘plant or
machinery’ shall be construed and shall always be deemed
to have been construed as a reference to ‘plant and
machinery’.”.
6. In the principal Act, in section 20, —
(1) 1in sub-section (1), after the word and figure “section 9”, the

words, brackets and figures “of this Act or under sub-section
(3) or sub-section (4) of section 5 of the Integrated Goods
and Services Tax Act, 2017 shall be inserted;

Amendment of
section 12 of
Guj. 25 of 2017.

Amendment of
section 13 of
Guj. 25 of 2017.

Amendment of
section 17 of
Guj. 25 of 2017.

Amendment of
section 20 of
Guj. 25 of 2017.



(i1) in sub-section (2), after the word and figure “section 9”, the
words, brackets and figures “of this Act or under sub-section
(3) or sub-section (4) of section 5 of the Integrated Goods 13 of2017.
and Services Tax Act, 2017,” shall be inserted.

Amendmentof 7, In the principal Act, in section 34, in sub-section (2), for the
section 34 of
Guj. 25 of 2017. existing proviso, the following proviso shall be substituted,
namely: —
“Provided that no reduction in output tax liability of the
supplier shall be permitted, if the—
(1) input tax credit as is attributable to such a credit note, if
availed, has not been reversed by the recipient, where
such recipient is a registered person; or

(i1) incidence of tax on such supply has been passed on

to any other person, in other cases.”.

Amendmentof 8,  In the principal Act, in section 38, —
section 38 of

Guj. 25 of 2017. (1) 1in sub-section (1), for the words “an auto-generated

statement”, the word “a statement” shall be substituted;
(i1) 1n sub-section (2), —

(a) for the words “auto-generated statement under”, the
words “statement referred in” shall be substituted;
(b) in clause (a), the word “and” shall be deleted;
(c) in clause (b), after the words “by the recipient,”, the word
“including” shall be inserted,;
(d) after clause (b), the following clause shall be inserted,
namely: —

“(c) such other details as may be prescribed.”.

Amendmentof 9, [n the principal Act, in section 39, in sub-section (1), for the

section 39 of L. . e .
Guj. 25 of 2017. words “and within such time”, the words “within such time, and

subject to such conditions and restrictions” shall be substituted.



10. In the principal Act, in section 107, in sub-section (6), for the

existing proviso, the following proviso shall be substituted,
namely: —

“Provided that in case of any order demanding penalty

without involving demand of any tax, no appeal shall be filed

against such order unless a sum equal to ten per cent. of the

said penalty has been paid by the appellant.”.

11. In the principal Act, in section 112, to sub-section (8), the
following proviso shall be added, namely: —

“Provided that in case of any order demanding penalty
without involving demand of any tax, no appeal shall be filed
against such order unless a sum equal to ten per cent. of the
said penalty, in addition to the amount payable under the
proviso to sub-section (6) of section 107 has been paid by the

appellant.”.

12. Inthe principal Act, after section 122A, the following section
shall be inserted, namely:

Penalty for “‘122B. Notwithstanding anything contained in this
failure to
comply
with track
and trace

mechanism. 0 provisions of the said section, he shall, in addition

Act, where any person referred to in clause (b) of sub-

section (1) of section 148A acts in contravention of

to any penalty under Chapter XV or the provisions of
this Chapter, be liable to pay a penalty equal to an
amount of one lakh rupees or ten per cent. of the tax

payable on such goods, whichever is higher.”.

13. In the principal Act, after section 148, the following section
shall be inserted, namely: —

Track and  “148A. (1) The Government may, on the
trace

mechanism recommendations of the Council, by notification,

for certain

goods. specify, —
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(a) the goods;
(b) persons or class of persons who are in
possession or deal with such goods,
to which the provisions of this section shall
apply.
(2) The Government may, in respect of the goods referred to
in clause (a) of sub-section (1), —
(a) provide a system for enabling affixation of
unique identification marking and for electronic
storage and access of information contained therein,
through such persons, as may be prescribed; and
(b) prescribe the unique identification marking for
such goods, including the information to be recorded
therein.
(3) The persons referred to in sub-section (1), shall, —

(a) affix on the said goods or packages thereof, a
unique identification marking, containing such
information and in such manner;
(b) furnish such information and details within such
time and maintain such records or documents, in
such form and manner;
(c) furnish details of the machinery installed in the
place of business of manufacture of such goods,
including the identification, capacity, duration of
operation and such other details or information,
within such time and in such form and manner;
(d) pay such amount in relation to the system
referred to in sub-section (2),

as may be prescribed.”.

Amendment of 14, In the principal Act, in Schedule III, —
Schedule III of . .
Guj. 25 of 2017. (1) in paragraph 8, after clause (a), the following clause
shall be inserted and shall be deemed to have been
inserted with effect from the 1st day of July, 2017,
namely: —

“(aa) Supply of goods warehoused in a

Special Economic Zone or in a Free Trade



Warehousing Zone to any person before
clearance for exports or to the Domestic
Tariff Area;”;

(i1) in Explanation 2, after the words “For the purposes
of”, the words, brackets and letter “clause (a) of”
shall be inserted and shall be deemed to have been
inserted with effect from the 1st day of July, 2017;

(ii1) after Explanation 2, the following Explanation shall
be inserted and shall be deemed to have been
inserted with effect from the 1st day of July, 2017,
namely: —

“Explanation 3. — For the purposes of clause
(aa) of paragraph 8, the expressions “Special
Economic Zone”, “Free Trade Warehousing
Zone” and “Domestic Tariff Area” shall have
the same meanings respectively as assigned to
28 of 2005. them in section 2 of the Special Economic

Zones Act, 2005.”.

15. No refund shall be made of all such tax which has been
collected, but which would not have been so collected, had section

15 been in force at all material times.

Guj.Ord.Tof  16. (1) The Gujarat Goods and Services Tax (Second
2025 Amendment) Ordinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action

taken under the principal Act as amended by the said Ordinance,

shall be deemed to have been done or taken under the principal

Act, as amended by this Act.

No refund of tax
collected.

Repeal and
saving.



STATEMENT OF OBJECTS AND REASONS

The Gujarat Goods and Services Tax Act, 2017 was enacted with a view to
making a provision for levy and collection of tax on intra-State supply of goods or
services or both by the Government of Gujarat.

Various decisions have been taken by the Goods and Services Tax Council in
its 55" meeting requiring amendments in the Goods and Services Tax Laws.
Accordingly, the Central Goods and Services Tax Act, 2017 has been amended by the
Parliament by the Finance Act, 2025. Now, with a view to implementing the
recommendations of the Goods and Services Tax Council as soon as possible and in
order to maintain the uniformity in applicability of the provisions of the Central Goods
and Services Tax Act, 2017 and the Gujarat Goods and Services Tax Act, 2017, it is
considered necessary to amend the Gujarat Goods and Services Tax Act, 2017.

As the Legislative Assembly of the State of Gujarat is not in session, the Gujarat
Goods and Services Tax (Second Amendment) Ordinance, 2025 was promulgated to
amend the Gujarat Goods and Services Tax Act, 2017 to achieve the aforesaid object.
Therefore, the Bill seeks to replace the said Ordinance by an Act of the State Legislature.

The following notes on clauses explain, in brief, the important provisions of this
Bill: -

Clause 1.- This clause provides for the short title and commencement.

Clause 2.- This clause seeks to amend section 2 of the Gujarat Goods and

Services Tax Act relating to definitions.

It is proposed to amend the definition of “Input Service
Distributor” in clause (61) of said section 2 so as to explicitly provide
for distribution of input tax credit by the Input Service Distributor in
respect of inter-state supplies, on which tax has to be paid on reverse
charge basis, by inserting reference to sub-section (3) and sub-section
(4) of section 5 of the Integrated Goods and Services Tax Act in the

definition of Input Service Distributor.
This amendment shall take effect from 1st day of April, 2025.

It is further proposed to amend sub-clause (c) of clause (69) of

section 2 so as to substitute the term “municipal or local fund” with the



Clause 3.-

Clause 4.-

Clause 5.-

Clause 6.-

terms “municipal fund or local fund” and to insert an Explanation after
the said sub-clause, to provide the definitions of the terms “local fund”
and “municipal fund” used in the definition of “local authority” under

the said clause so as to clarify the scope of the said terms.

It is also proposed to insert a new clause (116A) in section 2 so as
to define the expression “unique identification marking” to mean a
mark that is unique, secure and nonremovable, for implementation of

track and trace mechanism.

This clause seeks to delete sub-section (4) of section 12 of the
Gujarat Goods and Services Tax Act so as to remove the provision for
time of supply in respect of transaction in vouchers, the same being

neither supply of goods nor supply of services.

This clause seeks to delete sub-section (4) of section 13 of the
Gujarat Goods and Services Tax Act so as to remove the provision for
time of supply in respect of transaction in vouchers, the same being

neither supply of goods nor supply of services.

This clause seeks to amend clause (d) of sub-section (5) of section
17 of the Gujarat Goods and Services Tax Act so as to substitute the
expression “plant or machinery” with the expression “plant and
machinery” to remove any ambiguity in interpretation for the purpose

of availment of input tax credit in such cases.

It further seeks to insert an Explanation to clarify that the said
amendment is made notwithstanding anything to the contrary
contained in any judgment, decree or order of any court or any other

authority.

This amendment shall take effect retrospectively from 1st day of

July, 2017.

This clause seeks to amend sub-section (1) of section 20 of the
Gujarat Goods and Services Tax Act so as to explicitly provide for

distribution of input tax credit by the Input Service Distributor in



Clause 7.-

Clause 8.-

10

respect of inter-State supplies, on which tax has to be paid on reverse
charge basis, by inserting a reference to sub-section (3) and sub-section
(4) of section 5 of the Integrated Goods and Services Tax Act in the

said sub-section.

It further seeks to amend sub-section (2) of the said section so as
to explicitly provide for distribution of input tax credit by the Input
Service Distributor in respect of inter-State supplies, on which tax has
to be paid on reverse charge basis, by inserting reference to subsection
(3) and sub-section (4) of section 5 of the Integrated Goods and

Services Tax Act in the said sub-section.
This amendment shall take effect from 1st day of April, 2025.

This clause seeks to amend the proviso to sub-section (2) of
section 34 of the Gujarat Goods and Services Tax Act so as to explicitly
provide for the requirement of reversal of corresponding input tax
credit in respect of a credit-note, if availed, by the registered recipient,
for the purpose of reduction of tax liability of the supplier in respect of

the said credit note.

It further seeks to remove the condition in the said proviso of not
having passed the incidence of interest on supply for the purpose of
reduction of tax liability of the supplier in respect of the said credit

note.

This clause seeks to amend sub-section (1) of section 38 of the
Gujarat Goods and Services Tax Act to omit the expression ‘“auto-
generated” with respect to statement of input tax credit in the said sub-

section.

It further seeks to amend sub-section (2) of the said section by
omitting the expression “auto-generated” with respect to statement of
input tax credit in the said subsection and inserting the expression
“including” after the words “by the recipient” in clause (b) of said sub-

section so as to make the said sub-section inclusive to cover other cases



Clause 9.-

Clause 10.-

Clause 11.-

Clause 12.-

Clause 13.-

Clause 14.-

11

where input tax credit is not available to taxpayer under any other

provisions of the Act.

It further inserts a new clause (c) in the said sub-section to provide
for an enabling clause to prescribe other details to be made available

in statement of input tax credit.

This clause seeks to amend sub-section (1) of section 39 of the
Gujarat Goods and Services Tax Act so as to provide for an enabling
clause to prescribe conditions and restriction for filing of return under

the said sub-section.

This clause seeks to substitute the proviso to sub-section (6) of
section 107 of the Gujarat Goods and Services Tax Act to provide for
the requirement of pre-deposit of ten per cent. of the penalty amount
for filing an appeal before the Appellate Authority against an order
which involves demand of penalty without involving any demand of

tax.

This clause seeks to insert a proviso to sub-section (8) of section
112 of Gujarat Goods and Services Tax Act to provide for the
requirement of pre-deposit of ten per cent. of the penalty amount for
filing an appeal before the Appellate Tribunal against an order which

involves demand of penalty without involving any demand of tax.

This clause seeks to insert a new section 122B in the Gujarat
Goods and Services Tax Act to provide for penal provisions for

contraventions of the provision relating to track and trace mechanism.

This clause seeks to insert a new section 148A in the Gujarat
Goods and Services Tax Act so as to provide for an enabling provision
for implementation of track and trace mechanism for ensuring effective

monitoring and control of supply of specified commodities.

This clause seeks to insert a new clause (aa) in paragraph 8 of
Schedule IIT of the Gujarat Goods and Services Tax Act to specify that

the supply of goods warehoused in a Special Economic Zone or in a



Clause 15.-

Clause 16.

12

Free Trade Warehousing Zone to any person before clearance for
exports or to the Domestic Tariff Area shall be treated neither as supply

of goods nor as supply of services.

It further seeks to amend the Explanation 2 of the said Schedule to
clarify that the said Explanation shall be applicable in respect of clause

(a) of paragraph 8 of the said Schedule.

It also seeks to insert an Explanation 3 in the said Schedule to
define the expressions “Special Economic Zone”, “Free Trade
Warehousing Zone” and “Domestic Tariff Area”, for the purpose of

the proposed clause (aa) in paragraph 8 of said Schedule.

These amendments shall take effect retrospectively with effect

from the 1st day of July, 2017.

This clause seeks to clarify that no refund of the tax, already paid

in respect of the aforesaid activities or transactions, shall be available.

This clause seeks to provide for repeal of Gujarat Ordinance No.

1 of 2025 and saving thereof.

KANUBHAI DESALI,

MEMORANDUM REGARDING DELEGATED LEGISLATION

This Bill involves the delegation of legislative powers in the following respects: -

Clause 1I.- Sub-clause (2) of this clause empowers the State

Government to appoint, by notification in the Official Gazette,
the date on which the provisions of this Act except section 6

shall come into force.

Clause 8.- New clause (c¢) in sub-section (2) of section 38 proposed to

be inserted by this clause empowers the State Government to



13

prescribe by rules, the other details to be made available in the

statement.

Clause 13.- (1) Sub-section (1) of new section 148A of the Gujarat Goods
and Services Tax Act, 2017 proposed to be inserted by this clause
empowers the State Government to specify, by notification, the
goods and the person or class of persons to which the provisions
of this section shall apply.

(i1) Sub-section (2) of new section 148A of the Gujarat Goods
and Services Tax Act, 2017 proposed to be inserted by this clause
empowers the State Government to prescribe by rules, the persons
by whom a system shall be provided for enabling affixation of
unique identification marking and for electronic storage and access
of information contained therein. It further empowers the State
Government to provide by rules the Unique Identification marking
for goods including the information to be recorded therein.

(ii1) Sub-section (3) of new section 148A of the Gujarat Goods
and Services Tax Act, 2017 proposed to be inserted by this clause
empowers the State Government to prescribe by rules, the
information to be contained in, and the manner of affixing a unique
identification marking on the goods and packages, the form and the
manner and the time for furnishing information and details and
maintaining records or documents under clause (b), the time within
which and the form and manner in which other details shall be

furnished under clause (c) and the amount to be paid under clause

(d) of the said sub-section.

The delegation of legislative powers, as aforesaid, is necessary and is of normal

character.

Dated the 1% September, 2025. KANUBHAI DESAL
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ANNEXURE

EXTRACT FROM THE GUJARAT GOODS AND SERVICES TAX ACT,
2017.

( Guj. 25 of 2017)

Definitions.

Time of
supply of
goods.

2. In this Act, unless the context otherwise requires, -

(1) to (60) XXX XXX XXX

(61) "Input Service Distributor" means an office of the supplier of goods or services
or both which receives tax invoices towards the receipt of input services, including
invoices in respect of services liable to tax under sub-section (3) or sub-section (4)
of section 9, for or on behalf of distinct persons referred to in section 25, and liable
to distribute the input tax credit in respect of such invoices in the manner provided

in section 20;

(62) to (68) XXX XXX XXX

(69) "local authority" means-

(a) and (b) XXX XXX XXX

(c) a Municipal Committee, a Zilla Parishad, a District Board, and any other
authority legally entitled to, or entrusted by the Central Government or any State

Government with the control or management of a municipal or local fund;

(d) to (g) XXX XXX XXX
(70) to (120) XXX XXX XXX
12. (1) to (3) XXX XXX XXX

(4) In case of supply of vouchers by a supplier, the time of supply shall be-

(a) the date of issue of voucher, if the supply is identifiable at that point; or

(b) the date of redemption of voucher, in all other cases.
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(5) and (6) XXX XXX XXX

13.(1) to (3) XXX XXX XXX

(4) In case of supply of vouchers by a supplier, the time of supply shall be-

(a) the date of issue of voucher, if the supply is identifiable at that point; or

(b) the date of redemption of voucher, in all other cases.

(5) and (6) XXX XXX XXX

17. (1) to (4) XXX XXX XXX

(5) Notwithstanding anything contained in sub-section (1) of section 16 and sub-
section (1) of section 18, input tax credit shall not be available in respect of the

following, namely:-

(a) to (c) XXX XXX XXX

(d) goods or services or both received by a taxable person for construction of an
immovable property (other than plant or machinery) on his own account including
when such goods or services or both are used in the course or furtherance of

business.

Explanation.- For the purposes of clauses (c) and (d), the expression "construction"
includes re-construction, renovation, additions or alterations or repairs, to the extent

of capitalisation, to the said immovable property;

(e) to (i) XXX XXX XXX

(6) XXX XXX XXX

20. (1) Any office of the supplier of goods or services or both which receives tax
invoices towards the receipt of input services, including invoices in respect of
services liable to tax under sub-section (3) or sub- section (4) of section 9, for or on

behalf of distinct persons referred to in section 25, shall be required to be registered

Time of
supply of
services.

Apportionment
of credit and
blocked
credits.

Manner of
distribution of
credit by Input
Service
Distributor.
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Furnishing
details of
inward
supplies.
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as Input Service Distributor under clause (viii) of section 24 and shall distribute the

input tax credit in respect of such invoices.

(2) The Input Service Distributor shall distribute the credit of State tax or integrated
tax charged on invoices received by him, including the credit of State tax or
integrated tax in respect of services subject to levy of tax under sub-section (3) or
sub-section (4) of section 9 paid by a distinct person registered in the same State as
the said Input Service Distributor, in such manner, within such time and subject to

such restrictions and conditions as may be prescribed.

3) XXX XXX XXX

34. (1) XXX XXX XXX

(2) Any registered person who issues a credit note in relation to a supply of goods
or services or both shall declare the details of such credit note in the return for the
month during which such credit note has been issued but not later than the thirtieth
day of November following the end of the financial year in which such supply was
made, or the date of furnishing of the relevant annual return, whichever is earlier,

and the tax liability shall be adjusted in such manner as may be prescribed:

Provided that no reduction in output tax liability of the supplier shall be
permitted, if the incidence of tax and interest on such supply has been passed on to

any other person.

(3) and (4) XXX XXX XXX

38. (1) The details of outward supplies furnished by the registered persons under
sub-section (1) of section 37 and of such other supplies as may be prescribed, and
an auto-generated statement containing the details of input tax credit shall be made
available electronically to the recipients of such supplies in such form and manner,
within such time, and subject to such conditions and restrictions as may be

prescribed.
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(2) details of supplies in respect of which such credit cannot be availed, whether
wholly or partly, by the recipient, on account of the details of the said supplies

being furnished under sub-section (1) of section 37,—

(1) by any registered person within such period of taking registration as may be

prescribed; or

(i1) by any registered person, who has defaulted in payment of tax and where

such default has continued for such period as may be prescribed; or

(ii1) by any registered person, the output tax payable by whom in accordance
with the statement of outward supplies furnished by him under the said sub-
section during such period, as may be prescribed, exceeds the output tax paid by

him during the said period by such limit as may be prescribed; or

(iv) by any registered person who, during such period as may be prescribed, has
availed credit of input tax of an amount that exceeds the credit that can be availed

by him in accordance with clause (a), by such limit as may be prescribed; or

(v) by any registered person, who has defaulted in discharging his tax liability
in accordance with the provisions of sub-section (12) of section 49 subject to

such conditions and restrictions as may be prescribed; or

(vi) by such other class of persons as may be prescribed.

(3) to (5) XXX XXX XXX

39. (1) Every registered person, other than an Input Service Distributor or a non-
resident taxable person or a person paying tax under the provisions of section 10 or
section 51 or section 52 shall, for every calendar month or part thereof, furnish, a
return, electronically, of inward and outward supplies of goods or services or both,
input tax credit availed, tax payable, tax paid and such other particulars, in such

form and manner, and within such time, as may be prescribed:

Provided that the Government may, on the recommendations of the

Council, notify certain class of registered persons who shall furnish a return for

Furnishing
of returns.
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every quarter or part thereof, subject to such conditions and restrictions as may be

specified therein.

(2) to (11) XXX XXX XXX

107. (1) to (5) XXX XXX XXX

(6) No appeal shall be filed under sub-section (1), unless the appellant has paid —

(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising from

the impugned order, as is admitted by him; and

(b) a sum equal to ten per cent, of the remaining amount of tax in dispute arising
from the said order, subject to a maximum of twenty crore rupees, in relation to

which the appeal has been filed:

Provided that no appeal shall be filed against an order under sub-section
(3) of section 129, unless a sum equal to twenty-five per cent. of the penalty has

been paid by the appellant.

(7) to (16) XXX XXX XXX

112. (1) to (7) XXX XXX XXX

(8) No appeal shall be filed under sub-section (1), unless the appellant has paid-

(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising from

the impugned order, as is admitted by him, and

(b) a sum equal to ten per cent, of the remaining amount of tax in dispute, in addition
to the amount paid under sub-section (6) of the section 107, arising from the said
order, subject to a maximum of twenty crore rupees, in relation to which the appeal

has been filed.

(9) and (10) XXX XXX XXX
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SCHEDULE III
(See section 7 (2) (a))

ACTIVITIES OR TRANSACTIONS WHICH
SHALL BE TREATED NEITHER AS A SUPPLY OF
GOODS NOR A SUPPLY OF SERVICES

1.to 8. XXX XXX XXX
Explanation. I- XXX XXX XXX

Explanation. 2- For the purpose of paragraph 8, the
expression ‘“warehoused goods” shall have the same

meaning as assigned to it in the Customs Act, 1962.




20



21



22
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(1) ol (s0) XXX XXX XXX

(51) “Sotye Acl [Adrs” WA scAH U-Hi BGcAWl AlssU caAlslAl M2 AUl
adall ddl, sed eoll al-sen (3) AUl Vel-5AM (¥) 3601 AR U Aclell
Aoludl, Sotye Acl el sed, (Al AR AR eRlA2ul Anadl 8la wal seH
R0-Hl Aolalss sl A, wal eRlQaisll AU, Soiye AR ulej [@QdRal
scllal WAL sl dcl Hiet waal Aal Aeall A siaell YasisiRell 5A3;

(s?) el (s¢) XXX XXX XXX
(s¢) “Ulls dddsn” AeaA-
(5) Wal (W) XXX XXX XXX

L) RW@sl AMQ, (Bectt URYE, Becll S WA Fos USR WU
5185 AU UBR GlRL RUIASL wacl Wlls §50f [l2intel wWal AALAst
B WUAUHL AUAA Hla AU B Al slAEAR A esER dla aAd olly 8

AUHS O,
(L) ol (%) XXX XXX XXX
(90) A (4R0) XXX XXX XXX
R. (1) dl (3) XXX XXX XXX Hictell
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(W) ollat i B, aBuRell Ylsaoll ddlw;

(W) A (S) XXX XXX XXX

9. (1) A (%) XXX XXX XXX

(W) sAH 150l Val-5EAH (1) Aol sAH 1¢all V2l-5&AH (1)UL AR d HwgR sl
AH 9cll, Batye AL W, ol Acll clloicatl Aolumi Guaeu B2 o8-

(s) dl (o1 XXX XXX XXX

() ARULA U5 slRl, (Welled AUl HRA Ratatefl) e Masdot
ollusti M2 Aol Wldlotl (Bl dlal et Al Aal AUl A el
GUAdL, dulell sIHsIHL Al YoUlAHl sallHl wlcll 8l A AUdd, »UR
HIE Ul Aall HUAL A ol AaaalHl ulcul Sl

FURELSRKQL- VISL (O1) Aol (U)ol 3l M2, “cliusii’ A AGEMl, HI50Uell
YHIQHL UERE WAR ReAsdHl Yol olitusii, AMRSIH, Al el
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Q) Al (@) XXX XXX XXX

(s) XXX XXX XXX

0. (1) s&M U~ GeAncl WssU culsaAl M2 wUcl Al ddl, seu
coll Vel-seM (3) Al Val-5AM (¥) 860 ARlal WA Aclloll doluMi, Satye Acll
Hel Wed, eRlAal ARA ARl eR(Qaul Anadl sl Acll WA wea Acl wddl A
olaloll YRaslsiRall 518 sAIAM, scM el uis (¢) #60 Bolye Acl [AdRs d3l3
AR ag w33 A ol wlall R(A§U AoiuHl, Saiye AR WHe] [AdRQL 54
RS,
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()  8olye Acl (AR}, Acllotl AoluMi A2 Al wUcl Us@d ARl 2wm
UABA, AQ AnAdl eRQal uR AaHl wddl pAx AR AU As@Act ARl
o] (AR, A o AXUML, UERG Botye Al ([Adrs 3y A wAAl Assu
A5l glRl sAM eoll al-5AM (3) AUl V2l-5AH (¥) 601 YsclclHl Al
ARAell ayetida utllet Wlal, svgcaHl A Adl A, decll AHAHL wal Adl
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(3) xxx XXX XXX

3%. () XXX XXX XXX

(R)  HIA HUcll Acl AUl A HRAoll Yaslall Aolunl sHl oy sidl W Adl
518 A% Al U, B UEoll e 2utot il ul ol vl el 8l
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aetl i uloll oldaok H(@attoll Al Adlwell W @ dectt UM Al
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g UAHELI] URAMR 5[l A8

URd] lell Yasl URell AL Al callws] alrEl, ¢lly 518 culsal UR wln
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scl dy &lA dAcll 518 AR Al calsat gll; Ml

(¥) s dallHl WA Adl Yed eMalet, B Botye AR wWwell 51 Andl
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Ancl asta Adl vt (RsH) sl dy 8l Adl 518 A UAA cauls
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